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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL BENCH, BHOPAL

Original Application No. 46/2023(CZ)

Subhash Pandey

VS

State of Madhya Pradesh & Ors

Committee members :-

1- Collector, District-Seoni

2- Regional Office MoEF&CC, Bhopal

3- Central Pollution Control Board, Bhopal

4- Regional Officer M.P. Pollution Control Board Jabalpur

Date of Inspection: 21
st

August 2023
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Action Taken Report in compliance of order dated 26/07/2023 issued by

Hon�ble National Green Tribunal in the matter of O.A No. 46/2023(CZ)

(Subhash PandeyVs State of Madhya Pradesh& Ors)

Hon�ble National Green Tribunal, Central Bench, Bhopal vide the order dated 26/07/2023has

issued the following direction in the matter of O.A No. 46/2023 (C.Z) Subhash Pandey Vs.State

of Madhya Pradesh& Ors:-

“1- This Original Application (hereinafter referred to as �OA�) under Section 14,15,16,17 and

18 of National Green Tribunal Act, 2010 (hereinafter referred to as �NGT Act, 2010�) has been

filed alleging that respondent 7, M/s. Chaudhary Stone Crusher, and respondent 8, M/s. Anju

Chaudhary Stone Crusher, are running their stone crushing units at villages Bichhia Raiyat and

Sanjhri, respectively, under Tehsil Keolari, District Seoni, State of Madhya Pradesh. Crushing

activities involve blasting. The two proponents are also indulged in illegal stone mining using

heavy machines and blasting causing air and noise pollution and also affecting water bodies in

nearby areas adversely. Large pits have been caused due to illegal mining by the said

proponents. Despite complaint by applicant, no action has been taken by concerned authorities.

2-Looking to the averments in OA, we find that a substantial question relating to environment

due to implementation of Scheduled enactments under NGT Act, 2010 has arisen, but before

taking any further action in  the matter we find it appropriate to obtain a factual report, for the

purpose whereof, we constitute a Joint Committee comprising Collector, Seoni, Madhya

Pradesh State Pollution Control Board, Integrated Regional Office MoEF&CC, Bhopal and

Central Pollution Control Board, MPPCB will be nodal agency for co-ordination and

compliance

In compliance of the Hon�ble NGT directions, a committee comprising of following officers

visited the site in question located invillages Bichhua Raiyat and village Sanjhri Teshil-Keolari

Dist-Seoni on 21/08/2023:

i. Ms Sunita Khandayat, ADM Seoni, Distt. Seoni (Nominated by District

Collector Seoni)

ii. Dr. H.V.C Chary Guntupalli Scientist “E” IRO MoEF & CC, Bhopal

iii. Dr. Poulami C Patil, Scientist “B” Central Pollution Control Board, Bhopal &
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iv. Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board, Jabalpur

Along with the nominated committee members, the following additional members also

visited the site:

i. Dr. A.C. Karera, Chief Chemist, M.P. Pollution Control Board, Jabalpur

ii. Shri R.K. Khatarkar, Mining Officer, Seoni

iii. Shri Damodar Dubey Nayab Tehsildar, Keolari and Shri Paras Ram Baghel, RI.

iv. Ms Shreewanti Parte, Mining Inspector, Seoni.

v. Dr. Ajay Khare, Scientist, M.P. Pollution Control Board, Jabalpur

A. Details of the Crushers as mentioned in the complaint and visited by the committee:

It is respectfully submitted that as per the record the details of the subject crushers as mentioned

in the complaint are as follows: -

S.

No

Name of stone Crusher Production

Capacity

Validity of

Consent

Air Pollution

Control

Arrangements

Site details

1 Anju Chaudhary Stone

Crusher

Khara No. 184, 364,

365/2

Village-Sanjhari Tehsil-

Keolar Dist-Seoni

40,000 Cubic

Meter Per Year

30/09/2023 1-Wind braking

wall

2-Plantation about

3-Water Sprinkler

in Crusher

4-Metal Road

5-Water Sprinkler

in premises.

The Crusher is located

within the mining

lease area of 3.53 ha.

There is no residential

area within 1 Km

radius of the crusher.

The adjacent

agriculture land is

owned by the owner�s

family.

2. Chaudhary Stone

Crusher

Khasra No. 328/1,

329/1, Village-Bichhia

Raiyat Teshil-Keolari

Dist-Seoni

39,900 Cubic

Meter Per Year

25/07/2024 1-Wind braking

wall

2-Plantation about

3-Water Sprinkler

in Crusher

4-Metal Road

5-Water Sprinkler

in premises.

The Crusher is located

the mining lease area

of 4 ha. There is no

residential area within

1 Km radius from the

crusher. The adjacent

agriculture land is

owned by the owner�s

family.

Besides one more crusher is installed in the area. The details are as follows :-

1 Sant Kumar

Choudhary Stone

Crusher, Khasra No.

329/2, 355/4, 355/1

Area 4.0 Hect Village-

Bichhua Raiyat

Teshil-Keolari Dist-

Seoni

108129 Cubic

Meter Per Year

30/06/2023 1-Wind braking

wall

2-Plantation about

3-Water Sprinkler

in Crusher

4-Metal Road

5-Water Sprinkler

in premises.

The Crusher is located

within the mining

lease area of 4 ha.

There is no residential

area within 1 Km

radius from the

crusher. The adjacent

agriculture land is

owned by the owner�s

family.
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B. Details of the stone- mines linked with the above crushers which is visited by the

committee:-

• It is submitted that the 02 stone crushers (as mentioned in complaint) as detailed above

are engaged in crushing of stone mined out from various mines of Shri Thallu lal

Choudhary and Smt. Anju Choudhary. The details of mines linked with above crushers

are as follows: -

S.

N

o

Name of Mine Details of EC Max.

Production

Capacity (as

per EC &

Consent)

Validity of

Consent

Air Pollution

Control &

safety

arrangements

Actual

production

data during

last 3 years

(Cubic

meters)

Year Qty

1 Anju Choudhary Stone

Mine, Khasra No. 175, 182,

184, 181 (Area-3.53

Ha),Vill-Sanjhari Teh-

Keolari Dist-Seoni

EC Granted by

DEIAA Seoni

L.No 1255

dated

07/09/2018

45534 Cubic

Meter Per Year

14/01/24 1-Plantation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

3- Mine

Fencing in

place

2021 31511

2022 8265

2023

(as on

date

of site

visit)

2181

2. Anju Choudhary Stone

Mine, Khasra No. 315

(Area-4.0 Ha), Vill-Bichhua

Raiyat Tehsil-Keolari Dist-

Seon

EC Granted by

SEIAA Bhopal

L.No 6533

dated

16/02/2021

60000 Cubic

Meter Per Year

04/03/2027 1-Plantation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

3- Mine

Fencing in

place

2021 0

2022 18146

2023

(as on

date

of site

visit)

6510

3 Thallu Lal Choudhary

Bolder Mine, Khasra No.

328/1, 329/1, (Area-4.0 Ha),

Village-Bichhua Raiyat

Teshil-Keolari Dist-Seoni

EC granted by

MP SEIAA

Bhopal  L.No

10268 dated

05/01/2016

39,900 Cubic

Meter Per Year

23/07/2024 1-Plantation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

3- Mine

Fencing in

place

2021 30108

2022 25319

2023

(as

on

date

of

site

visit)

15153
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4 Ranu Parwar Bolder Mine,

Khasra No. 354 (Area-1.64

Ha) Village-Sanjhari Tehsil-

Keolar Dist-Seoni

During inspection it was

found that this mine lease

has been transferred to Shri

Thallu Lal Choudhary on

03/02/2022.

EC granted by

DEIAA Seoni

L.No 1491

dated

22/11/2017

13680 Cubic

Meter Per Year

15/12/2025 1-Natural

vegetation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

2021 0

2022 5929

2023

(as

on

date

of

site

visit)

50

5 Majid Khan Bolder Mine,

Khasra No. 363/1, 363/2,

370/1 Area 1.21 Hect

Village-Sanjhari Tehsil-

Keolar Dist-Seoni

During inspection it was

found that this mine lease

has been transferred to Smt.

Anju Choudhary on

03/02/2022

EC granted by

DEIAA Seoni

L.No 1297

dated

23/06/2016

5700 Cubic

Meter Per Year

31/03/2027 1-Plantation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

3- Mine

Fencing in

place

2021 Nil

2022 4168

2023

(as

on

date

of

site

visit)

2306

6 Sant Kumar Choudhary

Bolder Mine, Khasra No.

329/2, 355/4, 355/1 Area 4.0

Hect Village-Bichhua Raiyat

Teshil-Keolari Dist-Seoni

EC granted by

DEIAA Seoni

L.No 455 dated

28/03/2018

108129 Cubic

Meter Per Year

30/06/2023 1-Plantation

2-Water

Sprinkler

arrangement

through

tankers

available in

premises.

3- Mine

Fencing in

place

2021 17268

2022 12068

2023

(as

on

date

of

site

visit)

16356

7. Anju Choudhary Stone Mine,

Khasra No. 184, 364, 365/2

Area 3.44 Hect, Vill-

Sanjhari Tehsil-Keolari

Dist-Seon

EC Granted by

SEIAA Bhopal

L.No 5763

dated

24/09/2015

- - Mine Fencing

in place and

Plantation

This is non-

operational

mine closed

since 2018

and filled with

water.

• The information received from Mining Department Seoni along with details of mines and

its yearly production capacity is enclosed as Annexure-I

• The Copy of the Environmental Clearance & Consent of the mines is enclosed as

Annexure-II

• The Copy of the consent issued to Stone Crushers is enclosed as Annexure-III
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Field Observation: -

General:

• The mines in this region have been allocated for mining of stone as per the approved

DSR. (List enclosed – Annexure -IV)

• It is submitted that the District-Revenue Department Seoni has survey and

measured the depth of major pits in the region. report enclosed as Annexure-V

• During the site inspection, 07 stone quarries attached to the crushers concerned

were visited. It was noted that 05 quarries were having valid leases, EC and

Consents, but rest 02 quarries have been transferred from Ranu Parwar & Majid

Khan to Shri Thallu Lal Choudhary & Smt. Anju Choudhary on 03.02.2022.

However, perusal of the production data made available by local mining

department reveals that both these mines have shown production after the transfer

of mine lease area without valid EC & CTO.

• The above-mentioned mines are attached to both the Stone crushers namely M/s

Anju Choudhary Stone Crusher and M/s Choudhary Stone Crusher under

complaint.

• Production data reveals that production has been carried out as per the permissions in 04

stone quarries in 02 of the transferred quarries, though mining was done as per

permissible limit, but without a valid EC and Consent.

• Both the crushers operate with cone technology and vibrating screen.

• As per the documents submitted by the Mining Department, Seoni the blasting in the

mines is being carried out by the certified blasters, but no record has been provided by

the project proponent from which the intensity and details of blasting could be

verified.

• During inspection, no blasting material was found at site.

• No mining operations were observed at site during the visit, but a mine pit was

observed about 9 meters deep. This mine was transferred to Smt. Anju Choudhary

Page 6



7 | P a g e

by Majid Khan on 03.02.2022 Khasra No. 363/1, 363/2, 370/1 and the area is 1.21

Ha. This mine was observed to be devoid of water unlike other mine pits, mined

out stone was dumped at several places and sign of evacuation of stone from the

mine was also observed during inspection which indicate that stone has been

evacuated from this mine after de-watering. Also the path made for the purpose of

transportation was observed clearly.

• Details of the mined out pits in the region are as follows:-

• Old Pond consisting Khasra no. 324/1, 324/2, 324/3 & 324/4, Village - Bichhua Raiyat

Tehsil – Keolari Distt. Seoni. Total area 5.6 Ha. was observed during inspection it was

reported by the Revenue department and the District Mining Officer Seoni that this pond

has been developed from the old mine pits where earlier a road construction company

(Sadbhav Engineering Ltd.) for construction of road work during year 2010. Later, SDM

Keolari Distt Seoni has granted permission to construct / develop a Talab for irrigation

purpose vide Order no. 152/B-121/19-20 dated 31/12/2019 in this area.  The land belongs

to multiple owners and permission has been granted to Shri Shiv Kumar Choudhary. The

information as received by the SDM Keolari in this regard which is enclosed as

Annexure No. VI.

Status of Compliance of EC Conditions:

• EC Granted by DEIAA Seoni L.No 1255 dated 07/09/2018 (Anju Choudhury-3.53

ha)

No compliance reports were furnished by the project proponent in respect of said EC and

hence, compliance of EC conditions could not be ascertained. However, following site

observations were made w.r.t. EC compliance:

1. Crusher was present in the said mine lease area and GI sheet barricading was seen but

the same needs to strengthened all around the crusher area and also enhance its height

2. All mine workings are in accordance with approved mining plan, however, no mining

is in progress at the time of site visit.

3. Stone Production from the mine is well within the stipulated limits.
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4. Peripheral fencing was seen around the mine lease area with proper ward and watch

arrangements

5. Peripheral plantation was seen in the barrier zone but the same needs to be further

strengthened

6. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

7. No records related to social up-liftment related activities were furnished by the project

proponent and hence, the compliance of the same could not be ascertained.

8. Needful consents from MPPCB were obtained.

9. No OB dumps were seen stacked inside the mine lease area as project proponent

informed that OB generated has been utilized for road making. However, crushed

stone piles were seen in the crusher area.

10. Provision of Water sprinkling arrangement through tankers is in place.

11. Health records related to workers needs to be maintained  at site

12. No material transportation was seen at the time of site visit.

13. No garland drains and siltation ponds were seen inside the mine lease area.

14. Depth of the working pit as measured & reported by the Revenue Department is 1.0-

1.50 meters.

• EC Granted by SEIAA Bhopal L.No 6533 dated 16/02/2021 (Anju Choudhury-4 ha)

The status of compliance was reviewed based on the compliance report furnished by the

project proponent vide e-mail dated 16.08.2023 and the site observations made during the

site visit on 21.08.2023. Further, following site observations were made w.r.t. EC

compliance:

1. All mine workings are in accordance with approved mining plan, however, no mining

is in progress at the time of site visit.

2. Stone Production from the mine is well within the stipulated limits.

3. Peripheral fencing was seen around the mine lease area with proper ward and watch

arrangements
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4. Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

5. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

6. No records related to CER related activities were furnished by the project proponent

and hence, the compliance of the same could not be ascertained.

7. Needful consents from MPPCB were obtained.

8. No material dumps were seen stacked inside the mine lease area as project proponent

informed that OB generated has been utilized for road making.

9. No material transportation was seen at the time of site visit.

10. No garland drains and siltation ponds were seen inside the mine lease area

11. Status of compliance to public hearing commitments was not furnished and hence, its

compliance could not be ascertained.

12. Provision of Water sprinkling arrangement through tankers is in place.

13. Health records related to workers needs to be maintained  at site

14. No ground water table intersection is anticipated during the course of mining and

hence, CGWA permission is not anticipated.

15. Compliance status of few conditions presented in the EC compliance report are

deviating from the conditions presented in the original EC

16. No environmental quality monitoring data is presented in the EC compliance report.

• EC granted by MP SEIAA Bhopal  L.No 10268 dated 05/01/2016 (Thallu Lal

Choudhury-4 ha)

The status of compliance was reviewed based on the compliance report furnished by the

project proponent vide e-mail dated 16.08.2023 and the site observations made during the

site visit on 21.08.2023. Further, following site observations were made w.r.t. EC

compliance:

1. Crusher was present in the said mine lease area and GI sheet barricading was seen but

the same needs to strengthened all around the crusher area and also enhance its height
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2. All mine workings are in accordance with approved mining plan (except the 7.5 m

barrier zone, i.e.,less at few places), however, no mining is in progress at the time of

site visit. One working pit was observed with a depth of 8m and the pit was filled with

water.

3. Stone Production from the mine is well within the stipulated limits.

4. Peripheral fencing was seen around the mine lease area with proper ward and watch

arrangements

5. Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

6. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

7. No records related to social upliftment related activities were furnished by the project

proponent and hence, the compliance of the same could not be ascertained.

8. Needful consents from MPPCB were obtained.

9. No OB dumps were seen stacked inside the mine lease area as project proponent

informed that OB generated has been utilized for road making. However, crushed

stone piles were seen in the crusher area.

10. No material transportation was seen at the time of site visit.

11. Provision of Water sprinkling arrangement through tankers is in place.

12. Health records related to workers needs to be maintained  at site.

13. No garland drains and siltation ponds were seen inside the mine lease area

14. No ground water table intersection is anticipated during the course of mining and

hence, CGWA permission is not anticipated.

15. No environmental quality monitoring data is presented in the EC compliance report.

• EC granted by DEIAA Seoni No 1491 dated 22/11/2017 (Ranu Parwar Bolder Mine,

Area-1.64 Ha)

During inspection, it was found that this mine lease has been transferred to Shri Thallu

Lal Choudhary on 03/02/2022. However, process related to transfer of EC and CTO was
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not initiated. Therefore, no compliance reports were furnished by the project proponent in

respect of said EC and hence, compliance of EC conditions could not be ascertained.

However, following site observations were made w.r.t. earlier EC:

1. All mine workings are in accordance with approved mining plan, however, no mining

is in progress at the time of site visit. No major pits were seen at site.

2. Stone Production from the mine is well within the stipulated limits.

3. No Peripheral fencing was seen around the mine lease area

4. No Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

5. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

6. No records related to CER related activities were furnished by the project proponent

and hence, the compliance of the same could not be ascertained.

7. Consents from MPPCB is yet to be obtained.

8. No OB dumps were seen stacked inside the mine lease area

9. Health records related to workers needs to be maintained  at site

10. No material transportation was seen at the time of site visit.

11. No garland drains and siltation ponds were seen inside the mine lease area

• EC granted by DEIAA Seoni L.No 1297 dated 23/06/2016(Shri Majid Khan, 1.21 ha)

During inspection it was found that this mine lease has been transferred to Smt. Anju

Choudhary on 03/02/2022. However, process related to transfer of EC and CTO was not

initiated. Therefore, no compliance reports were furnished by the project proponent in

respect of said EC and hence, compliance of EC conditions could not be ascertained.

However, following site observations were made w.r.t. earlier EC:

1. All mine workings are in accordance with approved mining plan(except the 7.5 m

barrier zone, i.e.,less at few places), however, no mining is in progress at the time of

site visit. One working pit with average depth of 10-14 m was seen at site and no

water is present in the pit, which reveals that the mine is in operation.
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2. Stone Production from the mine is well within the stipulated limits.

3. Peripheral fencing was seen around the mine lease area

4. Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

5. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

6. No records related to social upliftment related activities were furnished by the project

proponent and hence, the compliance of the same could not be ascertained.

7. Consents from MPPCB are yet to be obtained.

8. No OB dumps were seen stacked inside the mine lease area

9. Health records related to workers needs to be maintained at site

10. No material transportation was seen at the time of site visit.

11. No garland drains and siltation ponds were seen inside the mine lease area

• EC granted by DEIAA Seoni L.No 455 dated 28/03/2018 (Sant Kumar Choudhary

Bolder Mine-4.0 Hect)

No compliance reports were furnished by the project proponent in respect of said EC and

hence, compliance of EC conditions could not be ascertained. However, following site

observations were made w.r.t. EC compliance:

1. Crusher was present in the said mine lease area and GI sheet barricading was seen but

the same needs to strengthened all around the crusher area and also enhance its height

2. All mine workings are in accordance with approved mining plan (except the 7.5 m

barrier zone, i.e.,less at few places), however, no mining is in progress at the time of

site visit. One working pit was observed with a depth of 8 m and the pit was filled

with water.

3. Stone Production from the mine is well within the stipulated limits.

4. Peripheral fencing was seen around the mine lease area with proper ward and watch

arrangements
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5. Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

6. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

7. No records related to social upliftment related activities were furnished by the project

proponent and hence, the compliance of the same could not be ascertained.

8. Needful consents from MPPCB were obtained.

9. No OB dumps were seen stacked inside the mine lease area as project proponent

informed that OB generated has been utilized for road making. However, crushed

stone stock piles were seen in the crusher area.

10. No material transportation was seen at the time of site visit.

11. Provision of Water sprinkling arrangement through tankers is in place.

12. Health records related to workers needs to be maintained  at site.

13. No garland drains and siltation ponds were seen inside the mine lease area

14. No ground water table intersection is anticipated during the course of mining and

hence, CGWA permission is not anticipated.

15. No environmental quality monitoring data is presented in the EC compliance report.

• EC Granted by SEIAA Bhopal L.No 5763 dated 24/09/2015 (Anju Choudhary Stone

Mine-3.44 Hect)

No compliance reports were furnished by the project proponent in respect of said EC and

hence, compliance of EC conditions could not be ascertained. However, following site

observations were made w.r.t. EC compliance:

1. All mine workings are in accordance with approved mining plan(except the 7.5 m

barrier zone, i.e.,less at few places), however, no mining is in progress at the time of

site visit.It was informed that this is non-operational mine closed since 2018 and

filled with water. One working pit was observed with a depth of 14 m and the pit was

filled with water.
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2. Peripheral fencing was seen around the mine lease area with proper ward and watch

arrangements

3. Peripheral plantation was seen in the barrier zone but the  same needs to be further

strengthened

4. Rest shelter and other basic amenities like toilets and drinking water were seen

provided by the mine owner in the adjoining private land owned by the family of

project proponent.

5. No records related to social up liftment related activities were furnished by the project

proponent and hence, the compliance of the same could not be ascertained.

6. Consents from MPPCB are not renewed as the mine is not operational.

7. No material transportation was seen at the time of site visit.

8. No garland drains and siltation ponds were seen inside the mine lease area

9. Project proponent in consultation with mining department needs to ensure proper

implementation of mine closure plan.

Status of Compliance of Consent Conditions:

A. Siting of all the crushers is as per the norms of siting criteria of MPPCB i.e. these are

about 500 meters away from the highways, residential areas or any other sensitive

receptors.

B. Wind-breaking walls have been constructed in the crushers.

C. Boulder and murrum roads have been developed for movement of vehicles.

D. Water spraying arrangement through tankers and movable sprinklers has been made for

dust suppression on haul roads.

E. Rest place for the mine workers has been provided.

F. Peripheral plantation was seen but the same needs to be further strengthened along the

barrier zone for better dust mitigation.

G. Mines have been provided with appropriate fencing.

H. All mines in this particular area have been provided with sigh boards mentioning the

details of the mines.

I. No Over Burden could be observed in the mines.

Page 14



15 | P a g e

J. No mining has been carried out beyond the lease area as per the information provided by

the mining department & revenue department.

K. It was noted that the two mine leases viz. (i) Ranu Parwar Bolder Mine on Khasra No.

354 Area 1.64 Hect Village-Sanjhari Tehsil-Keolar Dist-Seoni (mine lease now

transferred to Shri Thallu Lal Choudhary on 03/02/2022) and (ii) Majid Khan Bolder

Mine on Khasra No. 363/1, 363/2, 370/1 Area 1.21 Hect Village-Sanjhari Tehsil-Keolar

Dist-Seoni (the mine lease now transferred to Smt. Anju Choudhary on 03/02/2022) have

not yet obtained up-dated Environment Clearances & Consents from the respective

authorities. However, current EC and Consents in name of old Lessees is valid.

L. Without updating the EC and Consents the new Lessees cannot take up any mining

operations in the above mentioned mines. Thus, Mining Department examined matter to

ensure that no excavation was carried out after the transfer of the leases i.e. after

03/02/2022 from the mines mentioned in para �K�.

M. After examination the Mining department has forwarded a report (Annexure -I) which

reveals following:

(i) Total 5979 cubic meter of stone boulders have been excavated from the Thallu

Lal Choudhary Bolder Mine on Khasra No. 354 Area 1.64 Hect Village-Sanjhari

Tehsil-Keolar Dist-Seoni (Old Lessee Ranu Parwar) after transfer of the lease

without updating the EC & Consents.

(ii) Total 6474 cubic meter of stone boulders have been excavated from the Anju

Choudhary Mine on Khasra No. 363/1, 363/2, 370/1 Area 1.21 Hect Village-

Sanjhari Tehsil-Keolar Dist-Seoni (Old Lessee Majid Khan) after transfer of the

lease without updating the EC & Consents.

N. Photographs is captured during inspection which is enclosed with Annexure-VII

Action taken by MPPCB based on the violations and non-compliance

• During inspection it was found that the mine leases of Ranu Parwar & Majid Khan have

been transferred to Shri Thallu Lal Choudhary & Smt. Anju Choudhary respectively

whereas the changes in ECs� and Consents have not yet been done, hence consents of

these mines have been revoked along with issuance of closure directions.(Annexure-

VIII).

• MPPCB has issued notice to Shri Thallu Lal Choudhary & Smt. Anju Choudhary for

deposition of the Environmental Compensation as calculated for the violation in view of

Para L. (Annexure- IX)
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Recommendations: 

1.6 

" .All the shortfalls as observed by the Joint Committee during the site visit must be 
rectified by the project proponent. 
The conveyer belts must be covered by three sides including top of the belts. 

Proper GI sheet barricading with telescopic chute arrangement must be constructed 
around the crushed stone stock piles of various sizes 

Application for transfer of Environmental Clearance shall be made to SEIAA and 
accordingly, CTO shall be obtained from MPPCB in respect of mine leases which 

were transferred in the name of Thallu Lal Choudhury and Anju Choudhury. 

Penalty has to be imposed as per the provisions of MoEF OM No. 22-21/2020 
IA.III dated 7h July 2021. Accordingly, 19% of the total project cost incurred up to 
the date of filling of application for EC along with for EAVEMP Report assessing 
the damages. plus 0.25% of the total turnover during the period of violation. 

·Peripheral plantation was seen but the same needs to be further strengthened along 
the barrier zone for better dust mitigation. 
Proper wind breaking wall of 20 ft height must be constructed for better 

management of dust pollution and the same needs to be strengthened all around the 

crusher area. 

Project proponent shall explore the alternate use of fine dust generated from the 

crushing process, for eg. making bricks etc. 

The Joint committee recommends requisite compliance of "Environmental 

Guidelines for Stone Crushing Units" (issued by Central Pollution Control Board, 

Delhi in July, 2023). 

(A.C. Karera) 
Chief Chemist 

M.P. P.C.B. 

Jabalpur 

(R.K. 
ine 

Oteéoy Shri Daroda 

Mining 
Seoni 

tAlok Kum�r 
Jain) 

Regional Officer 
M.P. P.C.B. 

Jabalpur 

16| P age 

Dubey Nayab 
Tehsildar, Keolari 

(Ms. Polami C 
Patil, Scientist 

"B" CPCB 

Bhopal 

(Dr H.V.C 

Chary 
Guntupalli) 
Scientist D 

Regional Office 
MOEF & CC 

Bhopal 

( Sénita 
Khandayat) 

ADM 

Distt-Seoni 
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uft, 
/ af/ 2023 
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